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Kidoapping of Children in Delhi

*78. Shri Bahadur Singh: Will the
Minister of Home Affairs be pleased
46 lay on the Table a statement show-
g:

(a) the steps taken to check the
kidnapping of children in Delhi;

(b) the action taken against the
persons arrested for kidnapping during
the last six months; and

{(c) whether these kidnappers were
connected with some gangs of kid-
nappers in the adjoining States?

The Minister of Home Affairs
(Pandit G. B. Pant): (a) A special
Missing Persons Squad has beep form-
ed to check the evil of kidnapping

(b) A statement 1s placed on the
Table of the House [See Appendix
I, annexure No 30)]

(c) Three of the persons arrested
are suspected of being members of a
gang of kidnappers who were operat-
wg in Delhi, and the adjoining States,

Shri Bahadur Singh: May I know 1f
the investigation of these cases has
exposed the purposes for which the
kidnapped children are used”

Pandit G. B. Pant: Well, the chil-
dren have been kidnapped for various
ressons and the cases are before the
seurts.

Shyl Babadur Singh: May I know if
some dens have been discovered
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where these kidnapped children are
kept and, if 80, in which area of Delhi
they are found?

Pandit G. B. Pant: So far as I am
aware no such dens have been dis-
covered anywhere.

Shri Bahadar Singh: May I know if
there are certain difficulties and
hurdles experienced during the in-
vestigation in searching for the per-
sons or finding proper evidence?

Pandit G. B. Pant: Well, a large
number of cases have been sent to
court and some have already resulted
in conviction and others are  under
trial

Shri Tangamani: In the statement
we find that 36 persons have been
arrested during the six months from
1-5-1958 to 31-10-88. May I know in
how many cases of kudnapping are
these 36 persons involved?

Pandit G. B. Pant: Regarding cases
of kidnapping and abduction, during
the period from 1st May to 3ist
October, 1958, out of 68 minors re-
ported to have been kidnapped, 57
were recovered Regarding kidnap-
ping and abduction in 1857, there were
185 cases. Out of the 36 persons, in
three cases the accused have  been
convicted, 32 are under trial and in
one case the accused were acquitted
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Shri B. K. Gaikwad: What  were
the ages of the children that were
kidnapped?

Pandit G. B. Pant: The ages vacy.
They were not of a uniform age
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Shri B. K Galkwad: The maximum
and minimum ages can be given.

Pandit G. B. Pant: They were all
minors evidently.

Mr. Speaker: They were all children,
Hon. Members evidently want to
know whether the children belonged
to one sex, their ages, etc. Hon.
Members are interested in it. Some
hon. Members might have brought
their children also here and they
would like to avoid their children
being kidnapped.

Paadit G. B. Pant; Apart from
sending the accused to courts, the
squad also traced 3,331 missing chil-
dren and delivered them to their
parents. It has been doing other
very useful work.

Conduct Rules for Industrial
Employees

*71. Shri S. M, Banerjee: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Starred
Question No. 389 on the 21st August,
1958 and state whether separate Ser-
vice Conduct Rules to govern the
industrial employees under the Cen-
tral Government have since been
framed?

The Minister of Home Affairs
(Pandit G. B. Pant): The matter is
under consideration and has not been
finalised yet.

Shri S. M. Banerjeé: May 1 know
whether any committee has been form-
ed for that purpose and if so, whether
the various federations and the Minis-
try of Labour have also been associat-
ed with it?

Pandit G. B. Pant: No committee
has been formed.

Shri S. M. Banerjee: May I know

whether Government is also consider-
ing amendment and modification of

the Government Service Conduct
Rules applicable to non-industrial

-employees?
Pandit G. B, Pant: No.
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Shrt Sadhan Gupfa: May I  Xknow
whether Government sre consifertig
abolishing the restrictions on partici-
pation in politics by industrial workers
since we are a democracy and it so,
what progress has been made in that

respect?

Pandit G. B. Pant: [ hope industrial
workers will not benefit by dabbling
with politics. But so far as the rules
are concerned, as I said, the question
of the revision of rules for industrial
employees is under consideration.

Shri Muhammed Elias: May I know
whether any action is being taken in
regard to Government employees who
are being removed from service on
the false reports of police?

Pandit G. B, Pant: False reports’
are never entertsined and no action
1s taken on reports which are con-
sidered to be false.

Shri Muhammed Elias: The police
reports are never enquired into.
There are many such cases where the
employees are removed from service
on the secret report of the police. The
police reports are never enguired into
by the Government

Mr. Speaker: Hon. Members must
only put a question and not take the
opportunity of giving their own
opinions and what they consider right,

Pandit G. B. Pant: It appears from
the nature of the question that the
decision is being given by the hon.
Member himself.

Shri S. M. Banerjee: My informa-
tion is that the industrial workers
working in the various Central Gov-
ernment undertakings are not classi-
fied as Class III and Class IV servants.
May I know from the hon. Minister
whether they are Government ser-
vants and if so, why they have not
been classified?

Pandit G. B. Pant: Class III and
Class IV servants are certainly Gov-
ernment servants.





